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1N THE CEHTRAL AUMINISTRATIVE WRISUNAL :HYCERABAD SENCH -
AT HYLERASAD | '

f

M-£.N2.1216/92 in , .
B-A .o.290/90 | k. of Dscieion: 12-11-92 ,

N, Lakshman Rao o —____Petitioner

Ke.S.R. Anjaneyulu _ -

————— o f—

. Advacate for

the rzoiticner -

(s)

Yeraus

Union of India, rep, by the Secretary tq-GDI,
DG, Dept. of Posts, New Delhi & another

R 2 b B gt ar b . L

Res.andent,

T I S i et e i e 5 .

. : ; N ‘
~N.,R, Devaraj - Adveocate Ffor

o e the Ra Soon dent

(s)

CORAM :

THZ HCH'BLE MR, C.J. ROY, MEMBER(JUDL.)

- THZ HON'BLE mMp.

1o Uhether Reporters af local PEpers may
v . : o
ve allowed to ses the Jucamont

Ze To be referred tn the Reportsrs or nat? r\/mﬁij

3o Whether- their Leordships wish to see
ths fair copy ov the Judgment?

4, vhsither it needs to oz circulated to
ather_Benchas af tha Tribupal?

5, Remuivrks of Vicg~Chairman o ~alunns
" 152,4 (0 be susmittsd ta Hon'hle
Vice~CThairman whore he is not ~n

the Hench,) - Co -

EVA S - | (Hcgkngf/

- M(a)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

MA.1216/92 in

. DA.296/93) date of Decision : 12-11-1992
Between ’

" N, Lakshmana Rao : Applicant .
and . : : _ | . l

Union of India, rep. by :

1. The Secretary to the Govt. of India
and Director General :
Department of Posts

. New Delhi

2. The Chief Postmaster General
Andhra Pradesh Circle .
Hyderabad : ¢ Respondents

Counsel for the applicant K.5.R. Anjaneyulu, Advocate

Counsel. for the regpondents

e

M.R., Devaraj, Standing Counsel
for Central Goveroment

CORAM
HON. Mr. C.,J. ROY, NEMBER (JupICIAL)
JUDGEMENT
(0rders as per Hon, Mr. C.J. Roy, Member (Judicial)

Mr, K.S.,R. Anjaneyulu, learned counsel for the applicant

and Mr. N.R. Devarsj, learned counsel for the respondents are

present and heard.

2, This petition is for rectification of a mistake that has

inadvertently crept into the Judgement. The Judgement gave a

direction to the respondents that the applicant's pay should

~be stepped up with effect from the date on which Sri GLN Sastry

was given the benefit.. He was given the benefit with effect

s
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from 1-3=-1976 but it is stated as 1-7-1976. So, in the
entire direction portion at page-7) wherevet 1-7-1976 is
there it is directed that 1-3 1976 may be substituted,

3. U;th the above direction the appllcatlon is alloued

(c. JJﬂgﬁ;jl ‘_’i

Nember(]udl )

with no order as to costs.
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Dated : 12, 1
ated Novemher y 1992 puty Registra (3)

pictated in the 0Open Court

sk
To

1, The Secretary to the Govt.of India, and Director General
Union- of India, Dept. of Posts, New Delhi.

2. The Chief Postmaster -General,
. Andhra Pradesh circle, Hyderabad.

3. One copy to Mr}K.S.R.Anjaneyulu, Advocate, CAT.Hyd.
4, One copy to Mr, N.R.Devraj, Sr.CGSC.CAT,Hyd.
5. Cne sparecopy. ’ o

pvm,



